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2817 « 97 Heard the learned counsel for

the petitiohner on MeA.413/97. This has
arisen out of O.A.188/96 which was
disposed of at the admission stage by
an order dated 11.3.1996 issuing a ]
direction to'the Géneral'Manager, Eastern
Railway to dispose of the representation
of the applicant in accordance with rules
and to communicate the order to the |
applicant within eight weeks from the
aate of receipt of the order dated
11+3.1996. As no order was received by
the applicant he m e fribunal in
C.Pe 50/9 . This was ﬁﬂ% dated

4 .4.1997 takiing noteig1 letter
dated 13.6.1996 in which the applicant
who was the petitioner in that C.F. was
informed by the DeRMe, Howyrah that
General Menager, Eastern Railway has
appr oved the proposal for forwarding his
case for compassicnate appointment to
Railway Board. Because of this letter
the C.Pse was dropped in order dated
4441997, It is submitted by the learned
counsel for the oétﬂ'tioner that in the
meant ime the applicant had directly
approached to the Secretary, Railway
Board (@nnexure-4) and the Railway

Board in their letter dated 10.4.1997 ‘
addressed to the General Manager, Lasterp
Railway direct him to dispose of the |
re presentat icn"th?o‘ugh a speaking order |
in compliance of the judgment of the
Tribunal. Tn view of the above, General
Manager, EBastern Railway, is directed to
dispose Of thé repre sentation of the
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.o 28 o7 « S7 applicant for compassionate appointment

within a period of @ixty days from the

date of receipt of this order and

communicate the decision to the apblicant

within fifteen ‘days thﬁre&ftéf‘.

Wlth the above dlrectlon I‘l-ﬂ-413/<37

3..; onsposed of ,
Hand over a copy of the urder to

the appll@nt s counsel and a copy of tHe
order be sent to General Manager, Eastenn

Nim,

Railway for compliance.
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